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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI
I.A. NO. 395 OF 2025
IN
APPEAL NO. 38 OF 2025

IN THE MATTER OF:
RAJESH SHARMA ...APPELLANT
VERSUS
UNION OF INDIA & ORS. ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 7 TO THE

APPLICATION I.A. NO. 395 OF 2025 FOR CONDONATION OF

DELAY

1.

The present Reply is being filed by Respondent No. 7 in
response to the Application for condonation of delay in filing
the Appeal under Section 16(h) read with Section 18 of the
National Green Tribunal Act, 2010 [“NGT Act”], challenging
the Environment Clearance dated 17.02.2025 [“EC”] granted
by the State Environment Impact Assessment Authority
[“SEIAA”] to the Respondent No. 7 & others for the
development of Industrial Plotted Colony Project located at
village Bhondsi, Ghamroj, and Mahendwara, Tehsil Sohna

District-Gurugram, Haryana.

At the outset, each and every averment of the Appellant/

Applicant is denied except wherein it is explicitly admitted



2

and nothing shall be deemed to be admitted merely because of

non-traverse.

It is submitted that in an application for condonation of delay
before the Hon’ble Tribunal, the onus is on the Applicant to
account for day-to-day events that led to the delay in filing the
Appeal, indicating how there was a sufficient cause preventing
the Appellant from filing the Appeal. However, the present
Application is vague, unsubstantiated and makes generalised
statements and is in no manner indicative of a sufficient cause.

The Application is liable to be dismissed on this ground alone.

With respect to paragraph 1, the contents of the same being

formal in nature are not being replied to.

With respect to paragraph 2, the same being a matter of record

is not being replied to.

With reference to paragraph 3, it is denied that the Appellant
has been highlighting the alleged violations to the concerned
authorities ever since the commencement of the project. It is
submitted that there has been no statutory violation as alleged
by the Appellant, Respondent No. 7 has at all times ensured

due compliance in respect of the aforementioned project.

With respect to paragraph 4, it is denied that the
environmental norms were flouted by Respondent No. 7 or
undertook any construction even before grant of CTE and EC.
It is further submitted that complaints of Appellant before
various authorities are frivolous and devoid of merit. These

complaints have been filed with a deliberate intent to obstruct
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a significant public developmental project and to harass the
Respondent No. 7, thereby causing unwarranted delay and
prejudice. It is pertinent to note that although the Appellant
has sought to justify the delay in filing the present appeal on
the ground of ill health, the Appellant was, during the same
period, actively pursuing similar relief as sought under the
present appeal, by instituting a suit for declaration and
mandatory injunction on 28.01.2025 before the learned Civil
Judge, Gurugram, being Civil Suit No. C5/380/2025. A copy

of the Civil Suit is annexed and marked as Annexure R-1.

With respect to paragraph 5, the contents of the same are being
denied for want of knowledge. It is stated that the alleged
illness as claimed by the Complainant is not supported by any
test or proof of illness and mere prescriptions are not proof of
his illness. It is further submitted, that even assuming without
admitting that the Appellant’s alleged illness prevented him
from taking appropriate steps in filing the present appeal, the
medical prescriptions relied upon are routine in nature and
does not sufficiently justify the extended delay or proves that
the Appellant was incapacitated to such an extent that he was
prevented from taking any steps whatsoever for pursuing his

legal remedy.

The Appellant is making a false case on account of alleged ill
health to have the delay condoned, whereas the appellant was
well and was seeking redressal for the same issues before a
different forum. However, on 22nd September 2025, the

Appellant withdrew his suit with the liberty to approach an



10.

11.

12.

A

appropriate forum. The Appellant has deliberately delayed the
tiling of the present appeal with no just cause, and the delay
ought not to be condoned. Copy of orders passed in
CS/380/2025 are annexed hereto and marked as Annexure R-
2 (Colly).

With respect to paragraph 6, the same is denied in entirety. The
assertions regarding the Appellant taking corrective or
ameliorative steps are incorrect, misconceived, and expressly

denied.

The contents of paragraph 7 are denied. On the contrary, it is
submitted that the Appellant’s was negligent in his conduct
and there is nothing on record to substantiate the said

averment of the Appellant.

With respect to paragraph 8, it is denied that there was absence
of communication of grant of EC to the affected persons by
way of publication in newspaper, despite the project being of
significant environmental consequence. The said contention of
the Appellant is wholly misconceived in light of the fact that a
newspaper publication dated 24.02.2025 had duly advertised
the grant of EC to Respondent No. 7. The said publication is
accessible on ‘Public Notice’ section of the website of
Respondent No. 7. Had the Appellant been vigilant enough, he
could not have taken such a plea. This in fact demonstrates
gross negligence and omission on the part of Appellant in
remaining unaware of such information already in public
domain and thereafter relying upon such ignorance to justify

an erroneous ‘sufficient cause” that prevented him from filing
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13.

S

the present appeal. An extract of the newspaper clipping dated
24.02.2025 is attached hereto and marked as Annexure R-3.

With respect to paragraph 9, the same is denied in entirety and
it is submitted that the said application is devoid of merit and

warrants no consideration by this Hon'ble Tribunal.

PARAWISE REPLY OF GROUNDS

14.

15.

16.

With respect to paragraph 12, it is submitted that the period of
30 days to file an appeal has already elapsed and further
extension of 60 (maximum condonable period) days, as under
the proviso to Section 16 of the National Green Tribunal Act,
2010 is subject to the satisfaction of the tribunal based on
demonstration of sufficient cause, however, the Applicant, in

the present case, has failed to justify the sufficient cause.

With regard to paragraph 13, it is submitted that the decision
of the Hon’ble Tribunal in M/s Focus Energy Ltd. v. SEIAA,
Haryana & Ors being distinguishable on facts, is inapplicable

to the present case.

With respect to paragraph 14, it is submitted that the
Appellant’s reliance on Kisan Sahkari Chini Mills Ltd. v. U.P.
Pollution Control Board and Hafed Sugar Mill v. HSPCB &
Anr. to suggest liberal interpretation of sufficient cause is
clearly misplaced. It is submitted that though the expression
‘sufficient cause’ may warrant liberal interpretation in
environmental matters, but such benefit cannot be extended to
the litigant whose conduct on the face of it appears to be

evasive and negligent.



17.

18.

19.

6

With respect to paragraph 15, it is categorically denied that the
EC in question pertains to a project that has a history of
commencing construction illegally without prior EC and in
violation of environmental norms. It is submitted that the EC
was granted following strict adherence to the prescribed
procedures, with due regard to the applicable law and relevant

precedents set by this Hon’ble Tribunal.

The Application is replete with vague, unsubstantiated, and
unequivocally falsified statements, devoid of any supportive
material on record. The delay is solely attributable to the
Appellant's own carelessness and procrastination. In light of
the foregoing, no sufficient cause has been demonstrated, and
it is imperative that this Hon’ble Tribunal dismiss the

Application and impose costs accordingly.

It is denied that any grave injustice will be incurred by the
Appellant if the delay is not condoned. On the contrary,
Respondent No. 7 has been subjected to continuous
harassment by the Appellant, who has persistently filed
frivolous complaints with the intent to obstruct vital
developmental work. Should this Hon’ble Tribunal condone
the delay based on the Appellant’s misleading, vague and false
assertions, it would inevitably result in a miscarriage of justice.
It is submitted that the Applicant is devoid of merit, serves no
cause of justice, and has been solely advanced as a tool to
harass Respondent No. 7. Moreover, Respondent No. 7

maintains a strong case on the merit in the Appeal, and any
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allowance of the Appellant’s application would cause grave
injustice.

20. In light of the foregoing, it is most humbly prayed that this
Hon’ble Tribunal may be pleased to:

A. Dismiss the Application for condonation of delay of 50 days in
tiling the Appeal under Section 16 of the National Green
Tribunal Act, 2010;

B. Award costs in favour of the Respondent No. 7; and

C. Pass such further or other orders as this Hon’ble Tribunal may
deem just and proper in the facts and circumstances of the

present case.

PLACE: New Delhi
FILED ON :05.01.2026

THROUGH: g VLo

PALLAV MONGIA

ADVOCATE FOR THE RESPONDENT NO.7
C-70(SF), NIZAMUDDIN EAST

NEW DELHI - 110013
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Gurugram
Regn. No. 3839

Comm. Exp.
17-04-2027

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
I.A. No. 395 OF 2025

IN
APPEAL No. 38 OF 2025
IN THE MATTER OF:
RAJESH SHARMA ...APPELLANT
VERSUS
UNION OF INDIA & ORS. ...RESPONDENTS
AFFIDAVIT

I, Anisha Mitra, aged 35 years W/o Mehul Choudhry having my
office at Unit No. 101, Ground Floor, Tower A, Signature Tower,
South City -1, Gurugram authorized signatory of Respondent No.
7 Company, do hereby solemnly affirm and state as follows:

1. Tam the Authorized Signatory on behalf of the Respondent No.
7 authorized vide a Board Resolution dated 03.07.2025, and as

such competent to depose the present Affidavit.

2. The contents of the accompanying Reply to the Application for
condonation of delay have been drafted by my counsel on the

) basis of instructions and documents furnished by me, which I

</  affirm to be true and correct to the best of my knowledge and

belief based on the records maintained by and made available
to me by the Respondent No. 7 Company. The legal averments
and submissions contained therein have been made under the
advice of my counsel, which I believe to be accurate and

appropriate.
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3. The Annexures to the accompanying Reply are true copies of

the original.

4. The contents of the accompanying Reply are true and correct

and nothing material has been concealed therefrom.

VERIFICATION
I, the deponent hereinabove, do hereby verify that the contents of
the present affidavit from paragraph 1 to 4 are true and correct to
my knowledge and belief and nothing material has been concealed
therefrom.

Verified at _curugram on this _30__ day of December 2025.

* [ Maheyder S. Punia \*
Rf}k{:gram J ATYESTED
egn.\Wo. 3999 '
;o J MAHENDER S. p
T D_ADVOCATE & NDTHF{‘.\,‘JA
1stt. Gurugram (Haryana) India

30 DEC 725
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Annexure R-2 (Cally)

CIS No: CS-380-2025

RAJESH SHARMA AND ORS. VS DEPARTMENT OF TOWN AND
COUNTRY PLANNING

Present: ~ Sh. Ashwani Kumar, Advocate for the plaintiff.

Suit received by way of assignment. It be checked and regsitered.

Let notice be issued to defendants for 14.02.2025 on filing of PF, RC etc.

Date of order: 28.01.2025 (Mukesh Kumar)
Stenographer Gr.II1:- Tanya CJ (J D), Gurugram.
(UID-HRO0400)

/[True Copy//
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CIS No: CS-380-2025

RAJESH SHARMA AND ORS. VS DEPARTMENT OF TOWN AND
COUNTRY PLANNING

Present:  Sh. Ashwani Kumar, Advocate for the plaintiff.

Notices issued to defendant no.4 and 5 received back served. Notice
issued to defendant no.1 to 3 not received back in any form. In the interest

of justice, fresh notices to defendants be issued for 07.03.2025 on filing of

copies, etc.
Date of Order : 14.02.2025 (Mukesh Kumar)
CJ(JD), Gurugram
Nitin Chawla, SG-II (UID No.HR-0400)

5}2 \ Lot

/[True Copy//
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CIS No: CS-380-2025

RAJESH SHARMA AND ORS. VS DEPARTMENT OF TOWN AND
COUNTRY PLANNING

Present:  Sh. Ashwani Kumar, Advocate for the plaintiff.
Sh. Jagmohan Krishan Dang, advocate for defendants No. 4 and 5.

Power of attorney as well as an application under Order VII Rule
11 CPC for rejection of plaint has been filed today on behalf of
defendants No. 4 and 5. Reply be called for 27.03.2025. Notice issued to
defendant no.1 to 3 not received back in any form. In the interest of justice,

fresh notices to defendants be issued for 27.03.2025 on filing of copies, etc.

Date of order: 07.03.2025 (Mukesh Kumar)
CJ(JD), Gurugram.

(UID-HR0400)

Stenographer Gr.III:- Tanya

&/3 \Lo~

/[True Copy//
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CIS No: CS-380-2025

RAJESH SHARMA AND ORS. VS DEPARTMENT OF TOWN AND
COUNTRY PLANNING

Present:  Sh. Ashwani Kumar, Advocate for the plaintiff.
Sh. Jagmohan Krishan Dang, advocate for defendants No. 4 and 5.

Reply on an application under Order VII Rule 11 CPC for
rejection of plaint not filed. Same be called for 27.05.2025. Notice not
issued to defendant no.1 to 3 by Ahlmad. He is warned to be careful in
future. In the interest of justice, fresh notices to defendants be issued for

27.05.2025 on filing of copies, etc.

Date of order: 27.03.2025 (Mukesh Kumar)
Stenographer Gr.III:- Tanya CcJ (JD) R Gurugram.
(UID-HR0400)

:}2 \ Lo~

/[True Copy//
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Vs.
Present: None

File taken up today as the undersigned is on casual leave on

27.05.2025. Now the case is adjourned to for the same

purpose as already fixed. All concerned parties/Learned counsels be

informed accordingly.

(Rupam)
Date of Order: 27.05.2025 CJ(JD)-cum-JMFC
Gurugram/UID No. HR0557

:}2 \ Lo

/[True Copy//
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Rajesh Vs. Department of Town CS-380-2025
Present: Sh Ashwani Kumar, Advocate for the plaintiff
Sh J k Dang, Advocate for defendant No.4 & 5

Case received by transfer. It be checked and registered.
Reply to application u/o VII Rule 11 CPC for rejection of plaint not filed.
On request, case is adjourned to 19.09.2025 for filing the same.
Notice not issued to defendant No.1 to 3. Let fresh notice to defendant

No.1 to 3 be issued for the date fixed on filing of PF, copy etc.

Date of Order: 03.09.2025 (Rupam)
rekha CJ(JD) Gurugram
UID NO . HR0557

%% \Lom.

/[True Copy//
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Rajesh Vs. Department of Town CS-380-2025
Present: Adv. Ms. Mansi Kaushik, proxy counsel for Sh Ashwani
Kumar, Advocate for the plaintiff
Sh J k Dang, Advocate for defendant No.4 & 5

Reply to application u/o VII Rule 11 CPC for rejection of
plaint not filed. On request of proxy counsel for plaintiff, case is
adjourned to 22.09.2025 for filing the same. Date is given on the choice
of proxy counsel for the plaintiff

Notice not issued to defendant No.l to 3 as copy not
filed. Same be filed today itself. Thereafter, let fresh notice to defendant
No.1 to 3 be issued for the date fixed on filing of PF, copy etc.

Date of Order: 19.09.2025 (Rupam)
rekha CJ(JD) Gurugram
UID NO . HR0557

/[True Copy//
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Rajesh Vs. Department of Town CS-380-2025
Present: Sh Ashwani Kumar, Advocate for the plaintiff
Sh J k Dang, Advocate for defendant No.4 & 5

Sh Ashwani Kumar, advocate for plaintift appeared in person and
made separate statement regarding withdrawal of the present suit in order
to approach the appropriate forum seeking liberty to file afresh. In view
of the statement made by counsel for plaintiff the present suit is hereby
dismissed as withdrawn with liberty to file afresh before the appropriate

forum. File be consigned to record room after due compliance.

Date of Order: 22.09.2025 (Rupam)
CJ(JD) Gurugram

UID NO . HR0557

rekha

£ o

[[True Copy//
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of the United States has

dominated the -World War
Il ern, most y after the Cold
War came to an end with the col-
lapse of the Soviet Union. All.of
that, some f;u. may t:icul;muig‘
Trump gets his way and the
ulmnd?:ns the ng];llfs under
which the Unllt?art‘l ons and
numerous other international
bodies were founded.

PARADIP PORY AUTHORITY
& No: CE/PRDIACCTS-10/24/66
dtd. 19.02.2025
a-TENDER CALL NOTICE
Name of the wark : Roed Widening and
Restoration/Repair of Divider from Gate
No.2 to BOT Substation Square.
Estimated Cost: Rs.4,24,97,225.82.
[ Last Dete & time of submission :

it.11/03/2025 up 0 17:00 Hrs.
Refer our Websile for details
| eprocure.govl/eprocure/app
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AnnexureR-3
_world 09

tion and collaboration in order
to maintain peace and stabili-
ty in Indo-Pacific”

Japan has had a longstanding
territorial dispute China

en operational cooper-

ation’, including joint and
multinational defense train-
ings, port calls and informa-

———————

powe

strike capability that breaks
from the countn{’s postwar
principle of focusing only on
self-defence.

ool o "'“r‘r aelicky | Sh. Dinesh Kumar, resident of
m;.{i‘;{, &“l EVIESt 1578, Seetor=15, Part-1;
Original Aliotment-cum.Demand Letter,|| Gurugram do hereby salemnly
water emm the above Flat | | 4ffirm and declare as under:
T
i oy chiction i fnd ) | "3 o S Mdatoloal
Corporation Gurugram as a
candidate set up as Independent,
2. That I hereby declare that, at

i Foriginal o b5,
SAEES il documents,
cantact wl'l'ﬁ

adirenfphoro oithin 15y

A g
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the time of filing of the
nomination form, a criminal case
bearing FIR, No. 0288/2017,
registered at Police Stafion Civil
Lines, Sector-15, Part-2, Opp.
Galaxy, Gurguram under Section
279, 336, 337 & 338 of the
Indian Penal Code 1860 is under
trial adjudication against me
before the Hon'ble Court of Ms,
Anshuman, Judicial Megistrate, 1
Class, Gurugram, vide case No.
HRGR 030261232017

to this property|
e s porsbnal ot cottactme. |

s St utna ] [ (Ch11895 ).

I, Ashwani Sharma, son of Late .

THE ANK LTD.
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m#m_ OFFICER
THE KANGRA CO-OPERATIVE BANK LTD.
DELMI. HEAD OFFICE AT, C-29, COMMUNITY CENTRE,

Public Notice
The Utter Bharat G.E.CO-OP

Housing Soclety Ltd Plot No.361,8-Block
Ambrahl Vilage Sec-18,

Dwarka, New Delhi 110075

I pursuanca of Ruls 19¢2) of tha DCS Ruins, 2007,

npptications arm invited lrom the paneral public of Delhi

Iaig down in Rules 15 and

filing Up Fivé vacancies
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hareby disown and @kinhert s two sons;
daughtors-n-faw and daughlor samedy () Sl
Anwar, daughtet-inaw Smt. Anjum Salf both
R/ of E-418, Third Flaar, Jaltpur Exdansion Part-
2, Badurpui, South mm- mﬂ-nmu: {1t} St

Smt. mrana Salf|

nor be enifled Mo any share I
mavableimmevable properties or any othier
assets olc. of my cllant In any manner|
whalsoover and they shall further not be unttied
10 the probate of any wil of my clent. To put to
notice one and all that my cllent has no
conceins elther with tham or thelr lsgal
heire/Fuccesson oto, In apy manner Any

1 including @ counter- | life into the conflict-forn coun-  and other organisations in December, Hayat ‘Tahrir al-

March.

Dushyant Dablya (Advocats) Ofice:-40" ]
Bhawan, 95 Nahru Place, Wew Dainl-110018,

+[ CHANGE OF NAME |+

I, Nongmalthem Romi Devi,
N/o Nongmalthem Koireng
Singh R/o Wapgjing Khunou
Awang Leikai, PO, Chairel, PS.
Wangoo, District Kakching,
Manipur hereby declare that
Nongmaithem Romi Devi and
Nongmeithem Romi Devi are
one and the same person,
PD(1573)C
I, No,146560256M  Hav
Sandeep Bhattacharjee,
Serving at- 71 ENGR REGT
(LRW) PIN- 814071, C/O 56
APQ, inform that in my
service records my Wife's
name is wrongly mentioned
as Haimantee. Her correct
name is  Haimantee
Bhattacharjee which may be
amended accordingly.
PD(1574)C
1, No.319p805H Hav Ram
Ashish Yadav, Rfo- Vill-
Dhuriya, PO- Ahraura, Dist-
Mirzapur, U.P- 231301, have
changed my daughters name
from Sandhya Kumari to
Sandhya Yaday, vide affidavit
dated 24/02/2025 befare
Notary Public Delhi,
PD(1575)C
I, Anju Binu D/fo- JC-304169L
Sub Maj Binu Gopal, Rio-
Kottarathil ~ Ezhanthala,
“Thekkuthode (PO), Thannithode,
Pathanamthitta (D), Kerala -
689699, have changed my name
from Anfu Binu to Anjali Biny,
vide affidavit dated 24/02/2025
before Notary Public Delhi,
PD(L576)C
I, Viuhal, Father of-
No.148485221. Hav Parkhe
Vijay Vitthal, R/o- Vill-
Raygavhan, Post-
Dhawalgaon, Teh- Shrigonda,
Dist- Ahmadnagar,
Maharashtra- 413702, have
changed my name from
Vitthal to Vitthal Baba Parkhe,
vide affidavit dated
24/02/2025 before Notary
Public Dethi,

PD(1577)C

I, Babai Parkhe, Mother of-
No.14848522L Hav Parkhe Vijay
Vitthal, Rfo- Vill- Raygavhan,
Post- Dhawalgaon, ITeh-
Shrigonda, Dist- Ahmadnagar,
Maharashtra- 413702, have
changed my name from Babal
Parkhie to Babai Vitthal Parkhe,
vide affidavit dated 24/02/2025
before Notary Public Delhi.
PD(1578)C
1, MR-09130K LT COL J P
Dharmanna Rip-
Gurukrupa Niwas, Pansare
Nagas, Ram Galli, Near
Pansare School,
Dharmabad, Maharashira-
431809, have changed my
name from ] P Dharmanna
to Prashant Dharmanna
Jindamwar, vide affidavit
dated 24/02/2025 before
Notary Public Delhi
PD(1579)C
I, No.3198808H Hav Ram
Ashish Yadav, R/o- Vill-
Dhuriya, PO- Ahraura, Dist-
Mirzapur, U.P- 231301,
have changed my son’s
name from Prince Kumar to
Prince Yadav, vide affidavit
dated 24/02/2025 before
Notary Public Delhi. .
' i PD(1580)C
I, No.3198805H Hav Ram
Ashish Yadav, R/p- Vill-
Dhuriya, PO- Ahraura, Dist-
Mirzapur, U.P- 231301,
have changed my son's
name from Shubham to
Shubham Yadav, vide
affidavit dated 24/02/2025
before Notary Public Delhi.
PD(1581)C
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PUBLIC NOTICE PUBLIC NOTICE

Mfs Signatureglobal (Inia) Limited has been || Mfs Sigaatureglobsl Business Park Private Limted
granted Eavironmantal Clesrance far Indushiiel | | fas been graated Environmental Clearance for
Plotted Colony at Village Shidrawall, Tehsdl | | Industrial Plotted Colony Project at Village-
Manesar, District-Gurugram, Horyana vide (etter | | Bhondsl, Ghamee] and Mahendwara, Tahsil- Sahna,
EC identification Na. SEACIHA/2024/256 dated | | Dlstrict- Guragram, Haryana vide EC [dentification
19.012.20%5. The capy of clearance along with the | | 10, SEAC/HRFZ0ZANST  dated 17.02.1025. The
conditions 18 be Nﬂlhﬂ%&ﬂilhhll copy of clasmnce alag with the condilions o be

! tion Control Baard | | Somplied (s available ot affice of the State
ofice o th Haryana Sise Polain Conrl B || EHIPTRE B o i .

.

E
gz

1

'n ,ih Wale Jot T i 48 Haryana and on the wabsite of the MOEFRCL at
hilp:/i pariwesh.nic.in and at registered office af i S e
thecompany 3¢ Fot, O, Gopo ass b, || PiPpareshaicin nafatle

registered cffice of tha company ot 13th floes, Dr,

2 Gorakhomba Rood, Connaught Placo. MOW || gooy Doy Bhewan, 20, Barakhemba Road,

Deta, 110911 ané atso on wabsile of he company | | connaught Piace, New Dl snd also enwasite of
it www signatureglodikin. | the comgany at www.skgnatureglabalin
Sj- sl
Authorised Signatory Autharised Signatn
Far Signatiraglabal [ndla) Limited For Signaturagtotil h;lnu: Plrl?le Limited
CIN: LTO1A0DL2000PLE 104787 O UI0109DLI01IPTE 6164
Adéress: 13th Floos, Or, Gopal Das Bhawan, diress; 13th Floar, Br. Gogal Dis Bawan,
28 Barakhamba Roac, Connaught Plocs, 28 Barskhamba Rnad, Cannaught Flace,
New Deikl-11000] Hew Delhi- 110001
Farm No, INC-18
Notice

[Pursuant 1o rule 22 of the Companies (Incorporation) Rules, 2014)

1. Notice Is heraby given that in pursuance of sub-section (4)(il) of seclion 8 of he Companies
Asl, 2013, an applicallon has been mads by Cancare Foundation (CIN
UB5100DL2009NPL1S7598) 1o the Registrar of . Deli, for ravocation of the
ligense st to i Undar sactian B{5) of the Companias Act, 2013 (formary Section 25(1)(e) of
ihe Companies Act, 1056, Uipan the canceliation of the lcense, the company will be rquind
10 add thewond *Private Limiled" lo s namein place of "Foundation” Followdng tha comversion,
the company intends o apply or striking off from this Registrar of Campanies,

2. Prinelpal objects of the company aftef the revocation of the llcense, in accortance with e
provisions of Section B{4)(§) of e Companies Act, 2013, shall be oa folows:

# To camy out any aclivilies necessary for fulfiling the legal requiremonts ko conplate the
convarsionand wbsequant striking olf process i per T provislons of he CompaniesAct, 2013,
# To wind up ihe oporations of the company and comply with the stautory procedures for
dlriking ol the company from the Register of Companies,

® To discharge any outstanding llabliities of biigations of tha company, including bul nat
limitid lo dobis, dues, and contrachual obiigations, ensuring the company |s comptiant with all
raguimtory and legal requirements. i

® To transfor or liquidate assats in accorddnce wilh (he rules set forth by the Ministry of
Corparate Affairs for companios undengoing the stiking-off process.

®. To ensure compilance with ol requiroments set forth by fhe Regisimr of Companles,
onguring the company's records are cieared and all formalites aro compiated lo initiate the
striking-olf process under saction 248 afthe Companias Act, 2013,

3, Acopy of the draft memarandum and articles of tha proposed company may ba seen al (v
registored affice of the oompany &t 0-21, Tandon Road, Adarsh Nagar, Deihi-110033, India,

4, Notice is heraby glven thal any person, firm, company, corporation, of body corporate
ohjacting to this spplication may communicate such objettion ta the Registrar al Delbl within
30 days from ihe dato of df ihis nofica by a letier addressed 1o/ The Registrar of

Daihi & , Addross: 4ih Floor, IFCI Towar,81, Neh Place New Delhj -

110018, India, A copy of tha objection mus! also ba forwarded i the applicant at the registered
office address: D - 21, Tundon Road, Adarsh Nagar, Dalhi- 110033, India,

Name (s) of Applicant:

For Cancara Foundation

by S

DIN: 00004635

e

Date: 24ih Feb, 2025
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For Signetureglobat {india] Limited
CIN: L701000L2000PLET047BT
‘Address: 13th Flaar, O, Gopal Das Bhawan,

For Sigaaturaglobal Business Park Private imited
CIN: UP01090L201 PICI48164
Address: 13th Fows,Or. Gogal Das Brawan

1, Notice Is hereby
UBS100DL2003NPLIETS08) o (ha

‘1o nddd the word "Privia Limited®
2 Principal objects

fimited io debts, dues, and contractus!
regulatory and lagal requiramants.

aries, Dethl & Haryana,

Data: 24th Fob, 2025

25 Barakhamo fioad, Connpughc Mace, 8 Barakbamba Aoat, Connaught Place,
ew Delhi-113001 W Delhi- 110001
Form No. INC-19
Notice-
{Pursuant 10 rula 22 of the Rulos, 2014)

) Companies (Incorporation)
ghven that in pursuance of sub-section (4)() of section 8 of the
" Act, 2013, sn application has been made by Cancare Foundation (CIN

.  Registrar of Companies, Delhi,

licarise issued to i under saction 8{5) of the Companies Act, 2013 {formarly Sacfion 25(1)(a) of
the Companies Act, 1856), Upon the canceliation of ihe licanse, the company Wil be requirad
. ol lts e in place of "Foundation” Following the conversion,
the company intends 1o spply for utrking off from the Regisira: of Companias.

of tha company afier tha revocation of the license, in iecordance with tha
provisions of Section 8(4 () of the Companies Act, 2013, shall be as lollows:

® To camy out any iciiviies nocossary for fulfiling the legal requiremints o compete ihe
conversion

and subsacuent { a5 par tha provisions.
® To wind up the operations of the compary and comply with ha statutory procedures for
Tn::::'nl mMmu:u Mwmmw inchuding bul nat
L] ar L
s abigations, ensuring he company is complient with al

® To transfer or liquidate assets in accordance with the rules set larth by fhe Ministry of
Corporala Aflalrs Jor companiés underpoing the sirlking-olf process.
® To ansure compllance with il requiremants sed forth by the Registror of Companias,
enpuring the company's records ane cheared and o formalities are compieted o Inliats the
striking-off process under soction 248 of the Companies Act, 2013,
4. A copy of the draft mimorandim and articles of tha proposad company may b ssn it e
rogistared ofica of the company al D21, Tanton Road, Adarsh Negar, Delhi-110033, India.
4, Notice is heraby glven thal any parsan,
This Communicali

obfecting 1 s applcaton moy

0 days o fhe e of publcaion of 1 fofica by 4 Jetar addressec 16-The Regiskar o
heni o, Addres: 4th Floo, IFC1 Tows,81, Nehvu Place,Nevw Delh -
110019, Indlar, Acopy of this objection must also be forwarded fo e applicant sl e registared
oFicaaddress: D 21, Tardon Road, Adarsh Nagar, Deii- 10034, indi.

for revocation of the

of ha CompaniesAct, 2013,

firm, body tomarts

company, corporation, of
such abjection 1o the Rigistar at Deli wilhin

Name (s) of Applicant:
For Cancare Foundat|on

Gupta
DIN: 00094635

- A “ .

/True Copy//

®9 .0 . -
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
APPEAL NO. 38 OF 2025

IN THE MATTER OF:
RAJESH SHARMA .APPELLANT
VERSUS o
UNION OF INDIA & Ors. ...RESPONDENTS
VAKALATNAMA

KNOW ALL to whom these presents shall come that I, ANishaMitra gy,
W/o Mehul Choudhry aged about 32 Y'Sthe authorized representative of Respondent No. 7,
Signature Global Business Park Pvt. Ltd. having my registered address at
Unit No.101, GF, Tower -1 Gurugram do hereby appoint Mr. Pallav Mongia, Ms. Kashish
Lalwani and Ishita Nayak, to be Advocate/s in the above noted cause and authorize him/
them to act, appear, and plead in the above named cause in this Court or in other Court/s in
which the same be tried or heard and also in the appellate Courts;

To sign. file, verify and present pleadings, replications, appeals cross/objections or petition for
executions, review, revision, restoration, withdrawal, compromise and to file replies to
petitions, objections or affidavits as may be deemed necessary or proper for the prosecution of
the said cause in all its stages; To file and take back documents;

To withdraw or compromise the said cause or submit to arbitration any differences or disputes
that may arise touching or in any manner relating to the said cause; To take out execution
proceedings; To deposit, withdraw and receive monies, cheques and amounts refunds of court
fee etc. and grant receipt thereof and to do all other acts and thing which may be necessary to
be done for the progress of and in the course of the prosecution of the said cause' And I/we
undersigned do hereby agree to ratify and confirms all acts done by the Advocate or his
substitute in the matter as my/ our own act/s, as if done by me/us to all intents and purpose;
And I/we undertake that I/'we or my/our duly authorised agent would appear in court on all
hearings and will inform the Advocate for appearance, when the cause is called;

And I/we the undersigned do hereby agree not to hold the Advocate or his substitute or his
substitute responsible for the result of the said cause as a consequences of his absence from
Court when the said cause is called for hearings or for any negligence of the said Advocate/s
or his substitute; And I/we the undersigned do hereby agree that in the event of the whole or
any part of the fee agreed by me/us to be paid to the Advocate, remaining unpaid, he shall be
entitled to withdraw from the prosecution of the cause until same is paid.

Advocates
Loﬂ =
g \ o [ identify the signature
Pallav Mongia, Adv. Kashish Lalwani, Adv.

R pDVOCATE s P
)

Apremeeceur i

G55 (329)

I shita Nayak, Adv.

LXK g
== [ .aasaans shanBOoGB0c0000000C
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GLOBAL

HAEALTY. RELIABILITY. RESPONSIBILITY.

AN IS 9001:2015; 14001-2095; 45001 2018; Z7007:2022 CERTIFIED COMPANY

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF
DIRECTORS (“BOARD”) OF SIGNATUREGLOBAL BUSINESS PARK LIMITED
(FORMERLY KNOWN AS SIGNATUREGLOBAL BUSINESS PARK PRIVATE
LIMITED) (“COMPANY”) IN ITS MEETING HELD 3r° JULY, 2025

AUTHORIZATION TO REPRESENT ON BEHALF OF THE COMPANY BEFORE
VARIOUS JUDICIAL/NON-JUDICIAL BODIES AND OTHER AUTHORITIES.

"RESOLVED THAT in supersession to all the earlier resolution(s) passed by the
Board of Directors of the Company from time to time, Mr. Vineet Maheshwari (PAN:
AFXPM9686C), Mr. Siddhartha Kapoor (PAN: BGQPK3764C), Mr. Vedant Batra
(PAN: CRXPBO736L), Ms. Kriti Khokhar (PAN: EFDPK8223M), Ms. Niyati Malik
(PAN: DCWPM2166J) and Mr. Amarjeet Singh (PAN: DINPS1845H), Authorised
Signatories of the Company and Ms. Anisha Mitra (PAN: BLHPM6646M), Deputy
General Manager - Legal Department, Mr. Kapil Bakshi (PAN: CRGPB4765E),
Deputy Manager - Legal Department and Ms. Mansi Pahel (PAN: ETAPP7205M),
Executive - Legal Department (hereinafter referred as the “Authorised
Representatives”), be and are hereby severally authorized and empowered to do
the following acts, deeds and things for and on behalf of the Company:

To appear and represent the Company before any court of Law/Quasi-Judicial
Body(ies) /Statutory Authority(ies)/ Forum(s), Commission(s), Tribunal(s), Police
Authority(ies) etc. including but not limited to District Court(s), Consumer
Commision(s), Real Estate Reguiatory Authority(ies), Appellate Authority(ies), High
Court(s), Supreme Court in any and all proceedings whether civil and/or criminal
and/or revenue etc, and to make statement for and on hehalf of the Company and
to sign, verify, execute, affirm and present plaints, complaints, petitions, affidavits,
applications, objections, replies, review, revision, appeal, and Vakalatnama and/or
any other documents, or other petitions, to inspect the file and take notes and apply
and receive certified copy thereof, to engage advocate(s) /law
professionals /consultants for the purposes, if required, to adduce evidence, to give
statement and enter into compromise, accept the payment, withdraw the suit, to
admit or deny any document, to receive and hand over the document, to apply for
transfer of case from one court to another court as may be deemed necessary, and
to file the same before the appropriate Court and to appear and represent the
Company and seek refund, if any, and to file and take back documents and papers
from the court and to bring, prosecute, defend all action, suits claims, complaints,
demands, and proceedings in respect of or affecting the cases(s), and for that purpose
10 appeéat and act tor and on behalt of the Company.

RESOLVED FURTHER THAT any act, deed or thing done by any of the aforesaid
Authorised Representatives of the Company for and on behalf of the Company and
in the manner aforesaid shall be deemed as has been done by the Company and
shall be binding on the Company.

SIGNATUREGLOBAL BUSINESS PARK LIMITED
(FORMERLY KNOWN AS SIGNATUREGLOBAL BUSINESS PARK PRIVATE LIMITED)
CIN: UT0109DL2019PLC346164
Reg. off. 13™ FLOOR DR. GOPAL DAS BHAWAN, 28 BARAKHAMBA ROAD, NEW DELHI- 110001
Corr Add: GROUND FLOOR, TOWER-A, SIGNATURE TOWER, SOUTH CITY-1, GURUGRAM HR-122001
E-mail: Compliance@ signatureglobal.in, phone: 011-49281760
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REALTY. RELIABILITY. RESPONSIBILITY,

AN IS0 9001:2815; 16001:2015; 45001:2016; Z7001:2022 CERTIFIED COMPARY

RESOLVED FURTHER THAT Mr. Devender Aggarwal, Mr. Ravi Aggarwal and
Mr. Nikhil Aggarwal, Directors of the Company be and are hereby severally
authorised to sub-delegate any of the aforesaid powers and authorities to any other
person whether in employment of the Company or not.

RESOLVED FURTHER THAT the aforesaid Authorised Representatives of the
Company shall not sub-delegate any of the aforesaid powers and authorities that
have been delegated to them vide this resclution unless such sub-delegation is
expressly permitted by another Board Resolution or in writing by any one of Mr.
Devender Aggarwal, Mr. Ravi Aggarwal and Mr. Nikhil Aggarwal, Directors of the
Company.

RESOLVED FURTHER THAT the aforesaid Authorised Representatives shall not
agree or make any payment pertaining to fines or penalties imposed by any
regulatory, statutory, enforcement authority or judicial body etc. in India or abroad
or agree for settlement of any case, matter etc. or make application for withdrawal of
any case, matter etc., or affirm/agree to any change in a case or matter that have a
substantial impact on the Company, without taking prior written approval by any
one of Mr. Devender Aggarwal, Mr. Ravi Aggarwal and Mr. Nikhil Aggarwal, Directors
of the Company.

RESOLVED FURTHER THAT the aforesaid powers and authorities entrusted to the
aforesaid Authorised Representatives of the Company shall be valid, effective and
exercisable by them so long as they are in the employment of or is associated with
Company or unless revoked by any one of Mr. Devender Aggarwal, Mr. Ravi Aggarwal
and Mr. Nikhil Aggarwal, Directors of the Company in writing. _ o

RESOLVED FURTHER THAT Mr. Devender Aggarwal, Mr. Ravi Aggarwal and
Mr. Nikhil Aggarwal, Directors of the Company and Mr. Dipendra Chaudhary,
Company Secretary of the Company be and are hereby severally authorised to give
extract or certified true copy of the aforesaid resolution on behalf of the Company.”

CERTIFIED TRUE COPY
FOR SIGNATUREGLOBAL BUSINESS PARK LIMITED

SO

DIPENDRA CHAUDHARY
COMPANY SECRETARY
M.NO:- A34853

DATE: 31.07.2025
PLACE : GURUGRAM

SIGNATUREGLOBAL BUSINESS PARK LIMITED
(FORMERLY KNOWN AS SIGNATUREGLOBAL BUSINESS PARK PRIVATE LIMITED)
- CIN: U70109DL2019PLC346164
Reg. off. 13"" FLOOR DR. GOPAL DAS BHAWAN, 28 BARAKHAMBA ROAD, NEW DELHI- 110001
Corr Add: GROUND FLOOR, TOWER-A, SIGNATURE TOWER, SOUTH CITY-1, GURUGRAM HR-122001
E-mail: Compliancef@ signatureglobal.in, phone: 01149281700




3%@:18 PM Gmail - Advance serivce of Reply to the I.LA. No. 395 of 2025 on behalf of Respondent No. 7 in the matter of Appeal No. 38 of 20...

43

M Gmail Ishita Nayak <ishitanayak2001@gmail.com>

Advance serivce of Reply to the I.A. No. 395 of 2025 on behalf of Respondent No.
7 in the matter of Appeal No. 38 of 2025 of Rajesh Sharma v. Union of India & Ors.

1 message

Ishita Nayak <ishitanayak2001@gmail.com> Sat, Jan 3, 2026 at 1:17 PM
To: "chambersofshashankrai@gmail.com" <chambersofshashankrai@gmail.com>
Cc: pallav mongia <pallav.mongia@gmail.com>

Respected Sir,

Please find attached the Reply to the I.A. No. 395 of 2025 on behalf of Respondent No. 7 in the matter of
Appeal No. 38 of 2025 of Rajesh Sharma v. Union of India & Ors. before Hon'ble NGT.

Thanks & Regards,
Ishita Nayak
Associate, Pallav Mongia Law Chambers

E Reply on behalf R7 in Appeal No. 38 of 2025.pdf

https://mail.google.com/mail/u/0/?ik=d367499917 &view=pt&search=all&permthid=thread-a:r5433696978683653040&simpl=msg-a:r54353494619... 11
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